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(Additional Ben ch)

04 803 of 1996

Present § Hon'sle Mr. Rafiq Uddin, Judiciel fember

Hon'ble Maj.Genes KeKe Srivastava, Administrative Memb er
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For the Applicant ¢ Mr. N. Bhattacherjes, Counsel

fer the Respondents: Mre M.5. Banerjee, Counssl

Heard on ¢ 5-10-2001 . Date of Order : 5=10-2001
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The admit ted factSef the c-ase“h that the applicant joined
in Telecom Stores in May, 1967 as a Lasksr i.s. as an unskilled
. ~lah’§.:m. The applicent, hcaue\ﬁr, claims that he per'l’armgg.‘;?utiaa
| 'g’f‘ Cable Jointer (Cutting and Sealing) and Fitter of ﬂmd‘{@lnas
mainly used in Alifnagar Depetduring 1976=76 & ter getting nece-
gsary job training. The applicant ua.s prémmted to the pest of |
Fitter in the pay scale of R.210=290/= ueeefs 141479, It ie wtatec
by the applicant that he has been deputed and engaged in the wo Tk
af' jointing the cable andﬁ,@@éiﬁjsﬁ?gl}w“ﬁj;s of hand=trellies
sinc® 1979. #8ut he has net keen, hm&\f‘ﬂ. premeted to the mst of
Cable Jointer or tc the post of Fitter in the pay s cale .which is
existing for Fitters in Telecom factory.
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2. We have/ld. Counsel of hoth the parties.
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® 3. Ld. Counsel fer the applicant has comteded on the hasie of

the pleadings that the applicant filed this application seeking
direction upon the respondents to promote him to the @ost of |
Fitter Grade=I up=grading the present pust of F itter Grade~ II
uith consequentisl Benefits.

4, ~Ld. Counsel for thes respondents has pointed oWt en the
Basis of pleadings that as result of amendment made on 1—9-1993
4o the Industrial Establisht_nen’u‘in Te lecome Stores Depots (Ractuitf
ment)Rule, 1969 ths pest of Fitter has wsen reddsionated aé Tindal
in semi-skilled categery. It 1s Further stated by the respondente
‘that frem this post premsticnal avenue ig available te the highest
- post (Yard Foreman In-Charge) of the industrial employess. The
: post of Tindal is eligibles fer premotion to the pset of Head Tindal
" in the ekilled categery purely en the basig of scnierity~cum=fitness
and @lss to other posts like Sircar, Packing Supervissrs etc. in
the skilled categry by way eof pﬁmutien ag well as aeleciiun througt
teats as per Rule 2(4) of the said Rules.
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S« Ld. Ceunsel for the applicant has, hauever, mm\a&d that
e \hsiy :

the applicant has ndl been imformed about the change in designatisn

R o~ov e N
by the respondente ami-é_ 2 resydt applicant has pst yet Been

v ~ . (N
promoted to-the post as claimed in the lmmn till dates

6;‘ ' Considering the f‘acf.u and circumstances of the case, we
direct;the respondents to exemine the case of the applicant regardé-
ing his re-déaignatimn as Tindal md ;,;:Ivabpreuit(;pn to the applicant
as per Rulesg. Tnia exercigse urill be made within tﬁ;ae months frem

the date of communication of this ocrder. M costs.
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( KeKe Srivastava ) ( RaPig Uddin )
Memser (A) , Member(J)
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